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CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application Nos lii of 2005 & 112 of 2005 

DateofOrder: 13V6Oé 

The Hon b1e Sri B.N. Som, Vice-Chairman (A). 

The Hon'ble Sri K.V. Sachidanandan, Vice-Chairman (I) 

I. 	O.A. No. 111 of 2005 

Shrijitendra Kumar Singh 
Son of Shri Brajamohan Prasad Singh 
Care: Shri Shankar Mahto 
Nagaland Glass House 
Near: War Cemetery 
P0 & PS : Kohima PIN : 797 001. 
State: Nagaland 

Applicant 
By Mr. G.K. Bhattacharyya, Sr. Advocate, 
Mr. U.K. Nair and Mr. B.K. Talukdar, Advocates. 
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Union of India, represented by the 
Secretary & Director General(Posts), 
Govt. of India, Ministry of Communications, 
Department of Posts, Dak Bhavan, 
Sansad Marg, New Delhi - 110 001.) 

The Chief Post Master General, 
North East Circle, Shillong - .793 001. 

The Director Postal Services. 
Nagaland, Kohima -797001. 

Respondents 
By Advocate Ms. U. Das, AddI. C.G.S.C. 
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II. 	O.A. No. 112 of 2005 

Miss K. Chilotama Devi, 
DIo Shri K. Ramananda Sharma, 
Viii.- Sagoiband Tera Bazar, 
P.O.- Imphal HPO, 
Distt.- Imphal West, Manipur 	 Applicant 

By Mr. G.K. Bhattacharyya, Sr. Advocate, 
Mr. U.K. Nair and Mr. B.K. Talukdar, Advocates. 

- Versus - 

The Union of India, represented by 
The Secretary to the Government of India,. 
Ministry of Communications, 
Department of Posts. 

The Director General (Posts), 
Dak Bhawan, Sansad Marg, 
New Delhi-110001. 

The Chief Post Master General, 
North East Circle, Shillong-793001. 

The Director Postal Services, 
Manipur, Imphal-795001, 

Represented by 

The Deputy Superintendent of Post Offices, 
O/o the Director Postal Services, 
Manipur Division, Imphal-795001. 

By Advocate Ms. U. Des, Addi. C.G.SC. 
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ORDER 

SACHIDANANDAN, VICE-CHAIRMAN (I) 

Both these O..A.s involve identical issues and the prayers 

in the O.A..s are almost the same. Therefore, the learned counsel for 

the parties have requested that these may be disposed of by a 

common order. 

2. 	The facts of these cases are that applications were called 

for the post of Postal Assistants In Manipur and Nagaland Postal 

Divisions respectively by the respondents. In response to the 

notification the applicants submitted their applications, but the 

respondents rejected the candidature of the applicants from the list of 

short-listed candidates for Postal Assistants Recruitment Examination 

on the ground of not possessing 'knowledge of local language 

qualification' prescribed in the Department of Posts (Postal Assistants 

& Sorting Assistants) Recruitment Rules 2002. The claim of the 

applicants is that the inclusion of such a provision i.e. 'knowledge of 

local language qualification' prescribed in the Department of Posts 

(Postal Assistants & Sorting Assistants) Rules 2002 is unconstitutional 

and illegal. Aggrieved by the said inaction of the respondents the 

applicants have sought the following main reliefs 

iiU?ASII11 

The 'List of short-listed candidates' published vide 

Director Postal Services, Nagalami, Kohima Letter No.B-

2/Recru itm en t/2 003-04 dated 07.05.2005 (ANNEXURE-

A/i) may be declared as irregular and be set aside; 

ii) The 'knowledge of local language qualification' prescribed 

in "the Clause-(ii) of Colunin-8 in the Schedule attached to 
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the Department of Posts (Postal Assistants and Sorting 

Assistants) recruitment Rules 2002, may be declared as 

illegal and unconstitutional, and be struck down, 

iii) The Respondent No.3 may be directed to prepare a fresh 

- short-list of eligible candidates on merit basis based on 

the percentage of marks secured by the candidates in 

10+2 standard by including those candidates who have 

studied 'Hindi' and 'English' as languages in matriculation 

level; and also the Respondents may be directed to 

complete the recruitment process strictly in accordance 

with relevant recruitment rules." 

Reliefs sought for in O,A.No.1 12/2005 

'i) 	The names of short-listed candidates published vide 

Deputy Supdt of Post Offices, Manipur, Imphal 

Notification No.B-1 0/PA-DR/2 003-2004 (Outsider) & 2002-

2003(GDS quota) dated 07.05.2 005 ANNEXURE-A/1) may 

be declared as irregular and be set aside; 

The 'local language criteria' prescribed in 'the Clause (a) 

of Column-S in the Schedule attached to the Department 

of Posts (Postal Assistants and Sorting Assistants) 

recruitment Rules 2002, may be declared as illegal and 

unconstitutional and be struck down;: 

The Respondent No.3 may be directed to prepare a fresh 

short-list of eligible candidates on the basis of merit duly 

taking into account the Secretary, Board of Secondary 

Education, Manipur Letter No.Ex/85IVol-II/855 dated 20th 
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April 2005 (ANNEXURE-A/9); and also the Respondents 

may be directed to complete the recruitment strictly in 

accordance with relevant recruitment rules." 

	

3. 	The applicant in O.A.No.111/2005 was originally born to 

Bihari parents. The father of the applicant was staying in Nagalañd 

State for more than twenty years for earning his livelihood, but the 

applicant completed his education upto Intermediate level in Bihar 

and thereafter continued his studies in Nagaland. The case of the 

applicant in OA.No.112/2005 is that the applicant therein is a 

Manipuri Brahmin by birth, born and brought up in Manipur and 

biologically the daughter of Manipuri parents. The mother tongue of 

the applicant is Manipuri and the applicant can speak 1  read and write 

Manipuri language very well. The applicant completed her education 

in Kendriya Vidyalaya in Manipur State, passed the All India 

Secondary School Certificate Examination (equivalent to 

Matriculation) in the year 2002 under the Central Board of Secondary 

Education (CBSE) with Hindi as a first language and English as a 

compulsory language subjects. Both the applicants• have applied in 

response to the vacancy notification published by the respondents, 

Chief Post Master General in the local daily for the post of Postal 

Assistant. Their names had not been seen in the list of short-listed 

candidates for the reason that the applicants did, not possess the 

educational qualification of 1knowledge of local language', which is 

challenged in these O.A.s. 

	

4. 	The respondents have filed a detailed written statement 

contending that it is true that the applicants have filed applications 

for the post of Postal Assistant, but the applicants did not study the 
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local language as a subject upto matriculation level or equivalent level 

and on that ground their applications were rejected. The applicants 

have studied upto matriculation with Hindi subject, which is not a 

prescribed qualification as per the notification calling for the 

candidates. There is noting irregular in short-listing the candidates 

wherein the applicants did not comply with the eligibility conditions 

duly prescribed in the notification and prescribed rules. The 

prescribed procedure for short-listing of candidates is applicable only 

in respect of eligible candidates and not for the candidates whose 

applications are rejected for not fulfilling the eligibility conditions. 

The applicants have not been discriminated as even those local 

candidates who studied from CBSE or National Open School or any 

other Board but did not have local language or alternative English as 

additional subject were not considered while short listing the names. i. 

It is a policy of the Government to encourage local youths to join the 

mainstream of the country by providing them with the scarce 

employment opportunities in the relatively backward Northeastern 

States. The applicants did not study the local language upto 

matriculation or equivalent level and as per procedure prescribed 

their claim was rejected. There was nothing irregular in short-listing 

the names of candidates in pursuanceof the procedure laid down by 

the Department. In the prospectus supplied alongwith the application 

forms, annexed as Annexure-Vil wherein eligibility conditions have 

been outlined in detail at para 3, 3.1 and 3.2 and the last date for 

receipt of applications was also extended. The applicants did not fulfill 

the conditions and therefore their case was rejected. The applicants 

did not study any of the recognized local languages as a subject at 

least upto matriculation or equivalent level and the applicants cannot 
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claim to have fulfilled the eligibility criteria prescribed for the post of 

Postal Assistant. 

We have heard Mr G.K. Bhattacharyya, learned counsel 

for the applicants and Ms U. Das., learned AddI. C.G.S.C. appearing on 

behalf of the respondents. The learned counsel for the parties have 

taken us to various pleadings, evidence and materials placed on 

record. 

The learned counsel for the applicants argued that 

arbitrary omission of the applicants from the list of short-listed 

candidates for the Postal Assistants Recruitment Examination and the 

provision of 'knowledge of local language qualification' prescribed in 

the Recruitment Rules 2002 is ultra vires and unconstitutional and 

therefore it has to be set aside. The learned counsel for the 

respondents, on the other hand, has persuasively argued that the 

Department of Posts is a public dealing department and the Postal 

Assistants/Sorting Assistants, for which the examination is conducted, 

have to interact with the public mainly in local language and local 

people are the main customers/investors of the Department of Posts. 

The business of the Department depends upon the customers/ 

investors in that part of the local area and the knowledge of local 

language is mandatory for all officials who directly deal with the local 

people. Therefore, the prescription of 'knowledge of local language 

qualification' cannot be said to be arbitrary or violative of any 

constitutional provision and the short-listing is also permitted and 

being a policy decision of the Government it cannot be challenged and 

interfered with by any Court of Law. 
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7. 	We have given due consideration to the arguments 

advanced by the learned counsel for the parties and materials placed 

on record. The admitted facts of the case are that both the applicants 

though claim to know the respective local language required for the 

post they have applied for, they have no qualification as Drescribed in 

the notification. In Column 8 (ii) of Annexure-A/2 Notification dated 

9.1.2002 the prescribed educational qualification required for direct 

recruits is as follows: 

"(ii) Knowledge of local language of the state concerned. 
The candidate should have studied the local language as a 
subject at least up to matriculation or equivalent level." 

It is quite clear that Clause (ii) of Column 8 of the said Notification is 

very categorical that knowledge of local language of the State 

concerned and the candidate should have studied the local language 

at least up to matriculation or equivalent level. Therefore, it reflects 

from the said notification that it is not just the knowledge of the 

language that is prescribed, but the candidates should have studied 

the local language as a subject at least upto the matriculation or 

equivalent level. The applicants have no case that they have studied 

the local language upto matriculation level. They were educated 

- outside the State or they had opted a language other than the local 

language of the State. The particular contention taken in 

O.A..No.111/2005 is that English is the official language of the State of 

Nagaland. The applicant studied Hindi.. Sanskrit and English as 

language papers in the Secondary School level (equivalent to 

matriculation). English being the common language used in the State 

of Nagaland and the applicant has also studied English alongwith the 

official National language i.e. Hindi upto SSC as well as 12' standard, 

the applicant fulfilled the 'knowledge of local language qualification' 
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prescribed in the Denartment of Posts (Postal Assistants & Sorting 

Assistants) Recruitment Rules 2002. The respondents controverted 

the said contention stating that though the official language in the 

State of Nagaland is English, but the local lancivaae used is not 

Enalish but other ianauaaes like Ao. Anpami. Sema. Lotha etc. The 

official language and local language are different and in Column 8 (ii) 

of the schedule to the Recruitment Rules 'knowledge of local 

language' of the State concerned has been made as an essential 

condition and the candidate should have studies the local language as 

a subject at least upto matriculation or equivalent level to be eligible 

for the post of Postal Assistant. The knowledge of local language is a 

mandatory condition for appointment to the said post. The 

respondents has produced Annexure-1 issued by the Nagaland Board 

of School Education, Kohima to the Superintendent of Post Offices, 

Kohima which is reproduced below: 

"To 

P. Chakraborty, 
Supdt. of Post Offices (HR) 
Head Post Office, 
Kohima. 

Subject :- RECOGNJTION OF LOCAL LINGUAGES 

Sir, 

With reference to your letter No.B-2/Rcctt/2001 
dated 28.8.2002, 1 am to inform that the following local 
languages are recognized by Nagaland Board of School 
Education as Modern Indian Language for Secondary & 
Higher Secondary courses. However, these languages are 
optional. 

Li 



10 

LAo 

2.Lotha 

3.Sema 

4. Tenyidie. 

Yàurs faithfully, 

Sd/- 
B. K. THAPA ) 

Deputy Secretary (Exams) 
Nagland Board of School Education 

Koh im a" 

From the said letter it is very clear that the languages mentioned 

therein are recognized by the Nagaland Board of School Education 

and the applicants did not have any knowledge of these languages. 

Therefore, the applicants did not possess the qualification prescribed 

under the notification, i.e. 'knowledge of local language' and therefore 

the question is whether they are eligible to be considered and the 

short-listing is justified. 

The issues involved in these O.A.s are, (a) whether the 

applicants possess the prescribed qualification, (b) whether this Court 

is justified in interfering with the recruitment rules for the said post, 

.11 (c) whether short-listing is justified and (d) whether the inclusion of 

'knowledge of local language qualification' condition is ultra vires and 

unconstitutional. 

It is quite clear from the discussions made above and 

scrutiny of the materials and documents placed on record that the 

applicants did not qualify the prescribed qualification of having 

completed their studies with the local language as a subject. 

Therefore, we are of the view that the applicants are not eligible to be 

considered for their candidature as per Notification. In this context 
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the contention of the respondents that these posts were notified for 

the post of Postal Assistants/Sorting Assistants who have to deal with 

the local peqple and customers/investors to be dealt with by such 

persons in the local lanauage, prescribing knowledge of local 

language as an essential condition will not be violative of any rule or 

the constitutional provisions which has got great force. Then how is 

their knowledge to be tested is based on the educational qualification 

and not other extraneous methods in public recruitments. The learned 

14 
counsel for the respondents has also taken our attention to the 

decision reported in 1990 (3) SCC 157 in N.T. Devin Katti and others 

Vs. Karnataka Public Service Commission and others, wherein the 

Supreme Court has stated that the eligibility of candidate for selection 

for a post depends upon whether he is qualified in accordance with 

the relevant rules as that existed on the date of the advertisement for 

recruitment. 

10. 	The second issue to be considered is whether this court is 

justified in Interfering with such recruitment rules. It has come out 

from the materials placed on record that the decision of prescribing 

this qualification of 'knowledge of local language' is not confined to a 

12articu1r place or State. This condition is made anllcable to alt 

States of India. In the circumstances one cannot say that 

discrimination has been meted out by putting this condition to a 

particular State. This is a policy decision taken by the Government of 

India.and the larger interest of the Department since such employees. 

have to interact with the public mainly in local language. as the local 

people are the main customers/investors of theDepartment of Posts. 

So this condition has been prescribed with the due application of mind 

and considering the interest of the Department and necessity of local 
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language to carry out the business of the Department. The Hon'ble 

Supreme Court in a case reported in 2003 (2) SCC 673, Onkar Lai 

Bajaj and others Vs. Union of India and another, has declared that if it 

is a policy decision taken by the Government in the larger interest, 

Courts are not justified in interfering with such policy decisions. 

The next issue for consideration is whether short-listing is 

justified. It is an accepted proposition of law that when large number 

of candidates are applying for a particular post, the Department is 

justified in short-listing the candidates so as to exclude those who do 

not possess the prescribed qualification. This dictum has been laid 

down by the Hon'ble Supreme Court in a case reported in 2003 (1) 

SLR (Calcutta) 303, Sachinandan Dey Vs. State of W.B. 

Lastly, the larger issue that has been canvassed by the 

learned counsel for the applicants is that the condition of 'knowledge 

of local language' criteria prescribed in Column 8 (ii) in the 

Department of Posts (Postal Assistants & Sorting Assistants) 

Recruitment Rules, 2002, has to be struck down as illegal and 

unconstitutional. The contention of the applicant is that Article 14 of 

the Constitution expressly states that 'the State shall not deny to any 

person equality before the jew or the equal protection of the laws 

within the territory of India'. The language criteria prescribed in this 

case has not only created in the discriminatory provision in the said 

Recruitment Rules 2002 in the matter of public employment just 

because certain people preferred to opt national language, 'Hindi' in 

the matriculation examination instead of regional/local language. This 

condition violates the fundamental rights of equality of opportunity 

guaranteed in the Constitution of India and therefore the said 
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condition in the Recruitment Rules deserves to be struck down. The 

learned counsel further submitted that Hindi is the official language 

of the country in accordance with Article 343 of the Constitution and 

it is incumbent upon every Government Department under the 

Government of India to award equal status to Hindi language in every 

part of the country. The effort to exclude any candidate who has 

studied Hindi upto SSLC level from the recruitment of Postal 

Assistants in any part of India on the ground that the candidate does 

not fulfill the local language criteria wilt be against the spirit and 

basic structure of the Constitution of India. 

The learned counsel for the applicant has taken.us  to a 

decision reported in 2001 SCC (L&S) 928 in the case of Ganga Ram 

Mootchandani Vs. State of Ralasthan and canvassed for a position 

that, "to exclude a candidate on the ground of not having knowledge 

of local laws and regional language the Rules violate Articles 14 and 

16 of the Constitution of India." 

We have gone through the said decision, which speaks of 

the regional language and not of the local language. Therefore, that 

decision, according to our view, is not strictly applicable in this case. 

The test that has been prescribed by the Hon'ble Supreme Court in 

the said case in determining the validity or any rule of statutory 

provision with reference to Articles 14 and 16, to see whether it 

contravenes the constitutional guarantees enshrined in Articles 14 

and 16, is, even according to the applicants, (1) classification on which 

it is founded must be based on an intelligible differentia and (ii) the 

differentia must have a reasonable relation to the object sought to be 

achieved by the Rules or Statute. The object of knowing the local 
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language is for serving the public since the post aspired for is meant 

for interacting with the local people. Therefore, iLcannot be said that 

there is no reasonable relation to the object souaht for by this rule. 

This aspect has been elaborately discussed by the Hon'ble Supreme 

Court in the case reported in 2002 (3) SLR 18 Asbutosh Gunta vs. 

State of Rajasthan. The Court observed as follows: 

"Article 14- Reasonable classification- Test for 
challenging the validity of any Act/Rule on the ground of 
violation, of Article 14- Allegations regarding violation of 
Article 14 of the Constitution must be specific, clear and 
unambiguous- There must be proper pleadings and 
averments in the substantive petition before the denial of 
equal protection of infringement of Fundamental Rights 
can be decided- The claim of equal protection under 
Article 14 therefore is examined with the presumption 
that the State Acts are reasonable and justified- Mere 
differentiation or inequality of treatment does not 'per se' 
amount to discrimination within the inhibition of the equal 
protection clause- The state has always the power to make 
classification on a basis of rational distinctions relevant to 
the particular subject to be dealt with- When a law is 
challenged as violative of Article 14, it is necessary in the 
first place to ascertain the policy underlying the status 
and the object intended to be achieved by it." 

15. 	In the facts and legal position that has been discussed 

above we are of the considered view that there is no arbitrariness or 

that inclusion of the clause, 'knowledge of local language' in the 

Recruitment Rules 2002 violates the fundamental rights or is violative 

- of Articles 14 and 16 of the Constitution and the object sought to be 

achieved is reasonable. Apart from that the Hon'ble Supreme Court 

has again cautioned the Courts/Tribunals against interfering with the 

recruitment rules. It is profitable to quote a decision of the Hon'ble 

Supreme. Court reported in AIR 1993 SC 2285, V.K. Sood Vs. 

Secretary, Civil Aviation and others, in which it is declared that 

- 

	

	Recruitment Rules cannot be interfered with by the Courts/Tribunals 

in such circumstances. 
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* 	Before parting with the case we would like to record our 

appreciation for the good arguments advanced by the learned counsel 

for the applicants as well as the respondents. 

In the conspectus of the facts and circumstances, 

considering the above discussions and legal position we are of the 

considered view that the applicants have not made out a case and 

therefore the O.A.s deserve to be dismissed. Accordingly we dismiss 

both, the O.As. No order as to costs. 

N. 
VICE-CHAIRMAN U) 
	

VICE-CHAIRMAN (A) 

41 
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BEFORE THE CENTRAL ADMINISTRATVE TRIBUNAL 

GUWAHATI BENCH GUWAHATI 

11-9 

OANO. 111/2005 

SHRI S. K. SINGH 

APPUCANT t 
-VERSUS- 

UNION OF ]NDIA & ORS 

RESPONDEThIS 

IN THE MATTER OF 

Written argument along with Hon'ble Supreme 

Court decision submitted by the respondents 

1) That the respondents basing on their written statement most humbly and respectfully 

submitted the following arguments 

The post of Postal Assistant and the duty and responsibility entrusted to them is 

directly connected with the local people (village). The Department of Post is a 

public dealing Department and the officials working in the Department in a 

state specifically the Postal Assistant and Sorting Assistant have to interact 

with the public mainly in local language as the local people is the main 
customer/investor of the Department of Post. The business of the department 

depends upon the customer/investor of that particular local area the knowledge 

of local language is mandatory for all Officials who directly deal with the local 

people. (Paragraph 14 of the WS). 

One of conditions of the Educational and other qualifications required is" The 

candidate should have knowledie of local language of the state, i.e. should 

have studied the language declared as local language by the State Government 

as a subject up to Matriculation level (SSLC) is not all violation of 

Fundamental Rights guaranteed in the Constitution of India." This condition is 

equally applicable to all states of India. No discrimination has been meted 

out by putting the condition. This is a policy decision taken by the 

Government of India taking into consideration the necessity of the local 

language to carry out the business of the department. 12003 (2) SCC 6731 

0 
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Article 14 of the Constitution of India guarantees to everyone equality before 

law. Unequals cannot be clubbed. Since the applicant has completed his study 

up to 10+2 level in Bihar and he has been claiming a post of Postal Assistant in 

Nagaland the respondents has not considered the name of the applicant rightly 

for written test. The local languages of Nagaland are Ao, Angami, Sema, Loths 

etc. Eng'ish is the Official language. The main duty of the Postal Assistant is to 

interact with the local people of that particular place the knowledge of local 

language of the State is a mandatory requirement. The same rule applies in all 

of the states having different local language and candidates from any part of the 

counhy are similarly not considered because of non- opting of local language 

of that particular state. (para 13 of the WS). 

Article 16 (3) is quoted as "(3) Nothing in article shall prevent Parliament from 

making any law prescribing, in regard to a class or classes of employment or 

appointment to an office [under the Government of, or any local or other 

authority within a state or Union territory, any requirement as to residence as 

to residence within that State or Union tcthtoiy] prior to such employment or 

appointment." 

Since the condition of knowledge of local language is equally applicable to all 

states of India it cannot be said to be an unreasonable one. The main duty of the Postal 

Assistant is public relation mainly with the local people. Taking into consideration the 

duties of the Postal Assistant the Govt. of India has taken the Policy decision and 

considered this as one of the mandatory requisite qualification. 

The eligibility of a candidate for selection for a post depends upon whether he is 

qualified in accordance with the relevant rules as that that existed at the date of the 

advertisement for recruitment 1(1990) 3 SCC 157: AIR 1990 SC 1233.1 (Paragraph 11 

of the WS). 

Decision of the Hon'ble Supreme Court relied on: 

1)2003(2) SCC 613 (relevant para2l page 676) 

2) 1990(3) SCC 157 

- 
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1 8MAY20 

w* 
• 	 (See Rule 41 	. 
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : .GUWAHATI BENCH 

ORIGINAL APPLICATION No:(!.( . of 2005. 
APPLICATION UNDER SECTION- 19 OF THE A.T AT 1985 

Shri Jitendra Kumar Singh.' 
Applicant. 

-Versus - 

Union of India & Others, 
.......Respondents. 

.INDX/& 

-. 	-. 

Si Description 	of 	documents 	relied ANNEXURE  Page 
No upon . number 

1 Applieation 	 . oi-is 

2 Letter No: 13-2/Recruithaent/2003-04 ANNEXURE.A!I 
' 	 20 

datedO7.05.2005  

3 Govt of India Gazette Nothication ANNEXURE-A/2 

dated 09th  Jan 2002 published victe 
Dept of Posts (Do?)., Letter No.60- 
29/98-SPB-I dated 25.01.2002  

4 Vacancy Notification' published in ANI4EXURE-A/3 

the News paper' by the Chief Post 
Master General, Shullong  

5 Copy of School Leaving Certifie ate ANNEXURE-A/4 z/ 

6 Copy 	of 	Intermediate 	(Science) ANNEXURE.A15 

Exaniriation Marks Statement, 2000  
7. Copy of School Leaving Exmiination ANNEXURE.Af6 

Mark Sheet  
8 Copy 	of 	Computer 	knowledge ANNEXURE-A17 

certificate 	issued 	by 	• APTECH 
Computer 	Education' 	dated 
18 . 01 .2001  

9. Copy of METHOD OF SELECflON' EXURE-A/8 

- as printed in the Prospectus  

Date : 

• 	 o 	 Signature of the applicant 
Place: 

For use in Thbunal's offiw 

Dateoffihing 
• 	 Or 

Date of Receipt by post 

RegistrationNo. 	' ............................. 

Signature 
For Registrar 
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• 	 •• 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENC H 

ORIGINAL APPLICATION No: __of 2005. 

Shñ Jitendra Kuniar Sio&a, Aged 24-years 
Sb o ShriBrajinohan Prasad Sngh, 

• 	 Care: Shri Shankax Mahto 
Nagaland. Glass House, 	 V 

	

• 	
V 	 V 	 Near : War Cemetery, 

P0 & PS: Kohima PIN: 797 001. 
State: Nagaland. 	 V  

	

• 	 V 	 V 	 V 	• 	. Applicant. 

-VERSUS- 

V 	 1 V Umonoflndia 	
V 	

V 

V 	

V• 	

V 	[Represented by: - 	 V 	

V 

V 	 The Secretary & Director General 
(Posts), Govt of India, Ministry of 	• 

V V 	 Communications, 
Departhient of Posts.. Dak Bhavan, 	 V V 

Sansad Marg, New Delhi- 110 001.1 
V 

- V 	 2. 	The Chief Post Master General.. 

V 	

• V 	 V 	 • 	North EastCirele, Shlflong-793001 

• 	 3. 	The Director Postal Services, 	
V V 

Nagalatid, Kohima 97 001, 
V 	

V 	 ..... Re.spondent5. 

V 	

V 	 .Inthematterof: 	 V 

• 	 V 	 'Violation of Fundamental Rlghts 

V 	 guaranteed In the Contltut1on of India, 

and 'Denial of Equality of Opportunity' 
V 	

V 

in V 	 the matter of public employment In 

• 	 violatIon/contraventIon of Article- 16 of• 	V 

• 	 Constitution of India. 

-AND- 

V 	
V 	 In the matter of: 

V 	 • Inequity and Discriminatory treatment 	 V  
• 	 • 	• 	In violation of Artiole.14 and Article-16 

	

• 	

• 	 V 	 of the Constitution of India, in the 

V 	 matter of public employment, in the 
• V 	

ANNUAL RECRUITMENT OF POSTAL 	
V 
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ASSISTANTS IN LE-POSTAL CIRCLE in 

NAGALAND POSTAL DIVISION. 

-AD.- 

In the matter of: 
Illegal and arbitrary denial of 

opportunity to the applicant to take 

• part in the 'ANNUAL RECRUITMENT OF 

POSTAL ASSISTANTS IN N.E-POSTAL 

CIRCLE FOR NAGALAND POSTAL 

• DIVISION'; and arbitrary omission of 

applicant's name from the List of 

Short-l1sted candidates for Postal 

Assistants Recruitment Examination to 

be held on 25-05-2005 (WEDNESDAY). 

-AND- 

In the matter of; 
Irregular rejection of applicant's 

A 

 candidature from the 'List of short-

listed candidates for Postal Assistants 

Recruitment Examination to be held on 

25-05-2005 under the pretext of the 
• 	* 	

unconstitutional 	provision 	of 

"knowledge 	of 	local 	language 

qualification" 	prescribed 	in 	the 

Department of Posts (Postal Assistants 

Sorting Assistants) Recruitment Rules 

2002. 

-AND -  

Inthematterof 

Inclusion of unconstitutional and 
• 	• 	 discriminatory provision of !Knowledge  

• • of local language qualification" 

prescribed in the Department of Posts 

(Postal Assistants Sorting Assistants) 
• 	 • Recruitment Rules 2002, 
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1. PARTICULARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE: 

The applicalion is made against the irregular, arbitrary and illegal 

omission of applicant's name from the 'List of short-listed 

candidates for Postal Assistants Recruitment Examination to be 

held on 2505-2005 prepared and released by the Director Postal 

Services, Nagalanct Kohinia vide Letter No.B-

2/ Recruitancllt/ 2003-04 dated 07-07-05. 

The  application is also made before the Hon'ble Thbunal to 

challenge the unconstitutional and 1flegl provision of 'Knowledge 

of local language ivaiillcatio& available in the Departhietit of 

Posts (Postal Assistants & Sorting Assistailts) Recruittitetit Ruies 

2002 published as Official Gazette Notification dated 09 th  Jan 

2002 vid.e Departhient of Posts Letter No.60-29198-SPB-1 dated 

25-01-2002. 

- Copy of Director Postal Services, Nagaland, Kohima 

Letter No.B-2/ Recrultlfleflt/2003-04 dated 07-05-05 is 

submitted as ANNE R41. 

• Copy of Govt of India Gazette Notification dated 09 1h 

Jan 2002 published vide Dept of Posts (D0P)., Letter 

'No0=39/98-SP81 dated 25.01.2002 Is submitted as 

ANNExURE-4/2 

• 	2. JURISDICTION OP THE ?RIRUNAL 

• 	The applicant4eclflrcs that the subject-matter of the order against 

which the applicant wants redressalis within the jurisdiction of 

the Hon'ble Tribunal 



-- 

4 s 

- -- 	3. LIMITATlON 	 S 	 / 

4 	 - 	The applicant further declares that the application is within the 

limitation period prescribed in Section-21 of the Administrative 

S 	 Tribunals Act 1985. 	- 	 S  

• 	4. FACTS OF THE CASE: 

4,1. The applicant, being a law-abiding citizen of India, is 

entitled to all the constitutional rights, guarantees and 

protections enshrined in the Constitution of India. The 

applicant is originally born to Blhari parents' belonging to 

S 	Vaishali District of Biliar State. The father of the applicant 

has been staying in Nagaland State for more than 

- . 20(rwenty) years for earning his. livelihood to pull up the 

whole family. The applicant, although was staying with his 

father from time to time during school vacations, actually 

completed his education up to Intermediate level' in the 

State of Bihar. However, after the completing the 
S 	

1nteiindiate (Science) examination in the year 2000, the 

applicant is  continuously staying in the State of Nagaland 

fill date. 

4.2. In the month of March 2005, the applicant came across a 

Vacancy Notification' published by the above Respondent 

No.2 [viz The Chief Post Master General, North Eastern 

Circle, Shilhng - 793 0011 in a local daily, through which 

applications were called from the eligible candidates for the 

posts of Postal Assistants in 7(Sevezu) Postal Divisions/ 

Units under the Chief Post Master General, N.E.Circle, 

Shoug. As per the said notification, the number of Tosital 



• 	Assistant' vacancies available in the Nagaland Postal 

Division are as under: 

OC (Unreserved) 	- 	03 (three) 

ST (Reserved for STI 	- 	01 (One) 
TOTAL VACANCIES 	- 	04 (Fouij 

- Copy of Vacancy Notificutlo& published in the 

News pape? by the thief Post Master General 

Shillong is submitted as ANNEXURE.A/3. 

4.3. The applicant, who caine across the aforesaid vacancy 

notification, decided- to apply for the post of Postal 

Assistants in Nagaiand Postal Division. Accordingly, the 

prescribed application-form' and applicant bought the  

'prospectus' from the post office counter on payment of 

Rs.10/ [Rupees Ten] only by cash. As per prospectus 

supplied with the prescribed application form, the following 

eligibility conditions are to be fulfilled by the candidate who 

intends to apply for the post of 'Postal Assistants' in a 

particular unit: 

	

th4li14P Nb$&4 bwith4! 	 ofgc as on 

the last date of receipt of application le 10.042005; 

i)  The candidate should have passed the 10+2 or 12th 

Class Examination from a recognized University, or 

Board of School Education or 'Board of Secondary 

Education (excluding vocational streams); 

(iii) The candidate should possess the 	o1edge of local 

language of the stá.te [ic The candidate should have 

studied the language declared as local language by the 



State 	Government as 	a subject at least up to 

Matriculation level 	SLC); and 

(lv) Although not compulsory, it is desirable that the 

candidate has the knowledge of typing and computer 

data entry operation. 

4,4. The 	applicant fuififled the eligibility conditions stated 

above, as submitted below: 	 - 

(I) The applicant who barn on 30.12.1980, as per school 

leaving certi€eate, is 24-years 3-months and 12-days as 

• on the last date of receipt of application on 10.04.2005. 

Thus, the applicant is within I8-25 years of age; and 

- 	 Copy of Sboo1 lang Certificate Is submitted 

asANNEXURE-A/4. 

(ii) The applicant has already passed lntennediate(Science) 

Examination 	in 	the 	year 	2000 	from 	the 	Bihar 

• Intermediate Education CounciL Intermediate [Science] 

Examiantion is a 12t1  Class Examination, and Bihar 

Intermediate Education Council Is a recognized Board 

under the Govt of Bihar. The applicant secured 79.67% 

• of marks in - Intermediate • cience) Examination by 

scoring 717 out of 900 marks. 

-. Copy 	of 	Intermediate 	(Science) 	Examination 

Marks 	Statement, 	2000 	Is 	submitted 	as 

ANNEXUR-A/5. 

The state of Nagaland conais 	of various 	es who do 

not maintain a common language. Althoiujh Nagainese' 

is widely spoken in the State of Nagaland, 'Naganiese'is, 

only a local dialect and not a recognized language as per 

I' 

0 
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the 'Eighth Schedu1e of Constitution of India. Fuither, 

'English' is the official language of state of Nagalan.d. 

The applicant studied Hindi', 'Sanskrit' and 'English' as 

language papers Secondary School level [equivalent to 

matriculation], Since 'English' being the common 

language used in the state of Nagaland; and the 

applicant has also studied 'English' along-with the 

•  'Official National Language of our country namely 

Hiridi" up to SSC as well as 12 Class (LSc) level, the 

• applicant fullled the 'knowledge of local language 

qualification prescribed in the 'Department of Posts 

(Postal Assistants & Sorting Assistants) Recruitment 

Rules 2002'. 

- Copy of School Leaving Examination Mark Sheet is 

submitted as ANNEXURE-A/6.' 

v) The applicant also possesses '!knowledge of computer 

data eiitrv operation' and 'typing knowledge in 

computer'. 

• Copy of Computer kàowledge ce*tificate Issued by 

'APTECH Computer, Educatio& dated 18.01.2001 is 

submitted as ANNEXURE-A/7. 

4.5. As per the existing instructions available in Prospectus 

supplied along with the application form, selection to the 

pot of Postal Assistant in Post Offices is done on the basis 

of merit comprising of the 3(Threc) items: - 

4 



St Items for which weightag/marka are (Marks 
No allowed  
1 Weightage for the percentage of marks 40-Marks 

secured in 10+2 or 12trl Class Exam 

2 Weightage for the marks secured in 50-Marks 

Aptitude Test/Written Teat 

3. Marks to be awarded for Computer Test 10-Marks 

(including Typing skill on computer) 

[Computer operation -5 Marks 

Typing in computer,  -5 Marks] 

TAL MARKS 100-Marks 

it 	 3 

L 

4.6 Further, as per the existing instmctions available in the 

Prospectus supplied with the prescribed application form 

'only a short-listed candidates equal to 10 limes of 

vacancies (for each community separately) will be called for 

to appear for the Aptitude Test/ Written Test and the 

Computer Test (including typing skill in computer)'. The 

V V short-listing of candidates eçual to 10 times of vacancies 

will be done on the basis of marks in the aggregate secured 

by the candidates (applicants) in 10+2 or 12th Class 

Examination. V V 

-. Copy of METHOD OF SELECTION' as printed in the 

V 

 Prospectus supplied with the prescribed application form 

is submitted as ANNEXURE-A/8. 

4.7 For the facts mentioned in Para-4.6, above, the Respondent 

V 	 No.3 is duty bound to prepare a merit list of candidates on 

the basis of marks secured by them in .10+2 or 12th Class 	
V 

Examination, and call for the candid&tes eclual to 10 times 

of vacancies to appear in the Aptitude Te st/Written Test 
V 
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and the Computer Test (including typing skill on computer) 

- based on the said meiit list. But, the Respondent No.3, 

prepared the 'list of short-listed candidates' as per his own 

personal whims by disaflowmg the candidathre of the 

applicant who has secured 79.67 % in 'IJnreserved 

category'. The Respondent No.3 has also: not shown any 

reason for the rejection of applicant's candidathre in the 

Recruitment of Postal Assistants in Nagaland Postal 

Division. As per the list published vide Respondent No.3 

letter No.B-2/Recruitmcntj2003-04 dated 07-05-05 

lNEXtJRE-A/ 1), the first candidate listed against 

Thireserved Category' vacancy namely: Kum ThejangLrnuo 

Keyie has scored only 68.60 % of marks in. 10+2 standard. 

This clearly proves that the applicant who has securçd 

79.67 % in 10+2 standard has been denied opportunity 

whereas other 30thirtyJ candidates who have scored less 

marks than the appliôant in the 10+2 standard have been 

permitted to take part in the Recruitment process, 

Copy of Respondent No.3 Letter No.B-2/ 

Recruitment/2003-04 dated 07-05-05 has already 

been submitted as ANNEXUR1-A/1 

4.8 When the applicant tried to personally eiiciuire the reason 

for rejection of his candidature by the Respondent No.3, it 

was verbally informed by the office staff that the apphc ant 

did not opt Addi1ional Enghsh'/ A1ternative English' as one 

of the Jsnguage subjects in matriculation leveL As per the 

hearsay information, 'Additional English' and ltennative 
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English' are being treated as 16cal language' by 'the 

Respondents in the Recruitment of Postal Assistants in the 

state of Nagaland Nagaland Postal Divisionl. But it is 

unfothinatc that the Respofldents, instead of freag 

'English' as a language have wrongly/falsely treating 

'Additonal English'/ 'Alternative English' as separate 

languages to discriminate the candidates who have applied 

• 	 for the post of Postal Assistants in Nagaland Postal .  

• 	 Division. it is thus, reliably leant that the name of the 

• 	 present applicant who has secured 79.67 % marks i3. 10+2 

standard has been omitted from the list of short-listed 

candidates published vMe ANEXtJARE-A/ I under the 

personal whims of the, above Respondents. The applicant 

is therefore seiiousiy prejudiced by the arbitrary omission 

and illegal rejection of his candidature4 from the 

recruitment of Postal Assistants in 1agaland Postal Division 

by the above Respondents,, particularly', the Respondent 

No.3. The applicant has4  there!ore, approached the Hon'ble 

Tribunal for immediate redressal and justice. 

5. GROUNDS FOR REIJEF(Sl WITH LEGAL PROVISIONS: 

5.l 'Equality of opportunity, in matters of public employment' is 

a fundamental right guarantec4 in the Article-16 of the 

Constitution of' India. In addition, Article-14 of the  

Constitution of India expressly 'states that the State shall 

not deny to any person equality before the law or 

the equal protection of the laws within the 
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territory of India. But, the knowledge of local language 

c1ualification' prescribed in the' Department of Poets (Postal 

Assistants & Sorting Assistants) Recruitment Rules 2002 

vehemently denies equaiity before law.' and extremely 

• 'discriminates few citizeaas in the ~ matter of public' 

employment'.' While, 'English' is a recognized langjig, 

those who 'have studied 'Mdithnal English or Alternative 

English' as languages in matriculation level have been given 

oportunit3l to compete in the' Recruitment of Postal 

Assistants inNagaiand Postal Division and those who have 

'studied 'English' as a language have been denied the 

opportunity in the same re&uithient Thus, a direct 

discrimination has been caused to certain candidates 

including 'the present applicant on the basis of 'indirect 

application of the grounds of race, place of birth and 

residence. Therefore, the action of the above Respondents 

to disallow the applicant from the jecruitineut process of 

Postal Assistants in Nagalaild Postal Division either on the 

ground of 'knowledge of local language qualification' or on 

any other ground is not only è'bitrasy, but totally violates 

the Article-16 &'the Article-14 of the Constitution of india. 

5.2. As per Article-343 of the Constitution of India, 'Hindi' is the 

'Raslifra l3asha' of the Country. In other words, OIflci!4 

Nationut Langua' is the language recognized by the Govt 

of India as the  language of tile nation, recognized official 

language of eveiy citizen of the country, and the recognized 

official language allowed in every part of the country 
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throughout the extent tertitoty of the Nation. Therefore, 

differential treatment to 'Thndi language' in any part of the 

countiy as well as excluion ofHindi' as a local language in 

any part of the country arc the acts apparently tantamount 

to dishonouring the great values and basic stnicture of our 

Constitution of India. Hence, any effort to exclude any 

candidate, who has studied 'Hind1' as one of the languages 

up to SSLC level, from the recruitment of Postal Assistants, 

in any part of India, on the ground that the candidate does 

not fulfill the know1edge of local language qualification' will 

be totally against the spit and basic sthice of the 

Constitution of India'. Therefore, such provisions of the 

Recruitment Rules [ie. Department of Posts (Postal .  

Assistants & Sorting Assistants) Recruitment Rules 20021, 

which expressly disqualifies certain uiuizens from 

participating in the Recruitment process of Postal 

Assistants in Nagaland Postal Division and else-where, is 

arbitrary, illegal and unconstitutional for being violative of 

Article-16 and Arlicle-14 of the Constitution of India. 

• 5.3. Even though the Imowledge of local language qualification" 

prescribed in the Department of Posts (Postal Assistants & 

Sorting Astistaxits) Recruitment Rules 2002 can be made 

applicable else-where in the country, the same cannot be 

applied in the North Eastern Postal Circle and the North 

• Eastern Regional as a whole for the reason that many 

people in this part of our couimtry does not have a common 

local language. While each tribal community maintaining 
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their own tribal dialect for their own communication only 

'English' and Thacli' are being used to communicate with 

• other community people permanently settled and staying in 

this region/area. it may be noticed that 'the 'Official 

languag& of the State of Nagaland is 'English'. Therefore, 

imposition of the 1knowledge  of local language-qualification' 

in the Recruitment of Postal Assistants by the Depaittnent 

of Posts in the North Eastern Region is meaningless, 

discriminatory, and irregular and the same. completely 

defeats the fundamental rights and constitutional 

guarantees given to. the cithens of the countty in the 

Constitution of India. - 

5.4. It has been held by the Ho&ble Supreme Court in 'tanga 

Rain Moolchandaili's ease Vs State of Rajasthan 2001 SCC 

(L& 8) 928, decided together with Civil Appeals filed by 

Shivehàran Sharma & Budh Dev Yadav Vs The State of 

Rajasthan, that 'to exclude the candidates on the ground of 

not having knowledge of local laws and regional language 

the Rules violate Arthles 14 and 16 of the Constitution'. in 

the said case, the Hon'ble Supreme Court has specified 

2('l4wo) tests for determining the validity of any Rule or 

Statutory provision with refereiice to Article-14 and Article- 

• 16 so as to see whether such rule or statutory provision 

contravenes the constithiional guaranteec enshrined in 

Article-14 & Artiice-16. The 2(lwo] tests, so prescribed by 

the Hon'ble Supreme Court are- (I) the classification on 

• 	 whic:h it is founded must be based on an intelligible 
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differentia; and i) the differenlia must have a reasonable 

relation to the object sought to be achieved by the Rules or 

Statute. In this instant case, the know1edge of local 

language qualification' prescribed in the Department of 

Posts (Postal Assistants & Sorting Assistants) Recruitment 

Rules 2002 does not satis1 any of the above 2(11wo) tests, 

Therefore-, the provisions included in 'the c!ause-l) of 

Column8 in the schedule attached to the Department of 

Posts (Postal Assistants & Sorting Assistants) Recruitment 

Rules 2002" prescribing knowledge of local language 

quaiification' is tdtravfres and contravenes the Article- 14 

:. 

 

Article-16 of the Constitution of India. 

5.5. As per the list of shorthsted candidates published vide 

• AlEXJRE/A-1 0  the first 'unreserved category candidate' 

has scored 27.44 points for the 400% weightage of marks 

secured in 10+2 standard with 68.60 %. But, the present 

applicant who has secured 79.67 6 marks in 10+2 

standard with 31.87 points score in the 40% weightage for 

79.67 % has been denied the opportunity to participate in 

Recruitment process of 'Recruitment of Postal Assistants in 

Nagaland Fogtal iMvisiorf. The applicant has thus been 

discthninated and prejudiced by the arbitraty ats c of the 

above Respondenta, particularly the Respondent No.& 

Therefore, the 'List of short-listed candidates' published 

vide ANNEXURE-A/1 is irregular, illegal and to be 

struck down in the interest of justice. 
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5A The Respondent No.2, who is responsible and du1y bound 

to ensure that the recruitment being done by the 

Respondent No.3 is completed strictly in accordance with to 

• 

	

	 the provisions of relevant Recruitment Rules for the time 

being in force, has not stepped in so far to stop the 

• arbitt-airiness of the Respondent No.3. The Respoildent 

No.1 also has not taken any action to monitor the 

'Recruitment Process', being undertaken by the Respondent 

No.2 & 3, to ensure that the recruitment is done strictly in 

accordance with the relevant Recruitment Rules with strict 

compliance to the Constitutional guarantees available to 

the citizens of India, Therdore, the whole recruitment 

process is to be struck down as Illegal and 

unconstitutional for want of constitutional sanctity of 

1ocal 'knowledge of local language qualification" prescribed 

in 'The C1ause-i) of Cohimn-8 in the Schedule attached to 

the Department of Posts (Postal Assistants and Sorting 

Msistantf4) recruitment Rules 2002. 

DETAILS OF THE REMEDIES EXHAUSTED 

V 	The applicant humbly submits that the applicant has no statutoty 

remedy to be exhausted in this case. 

MATTERS NOT PREVIOUSLY FILED OR, PENDING WITH 
V 	 ANY OTHER COURT: 

The applicant further declares that he bad not previously 5lcd any 

application, writ petition or suit regarding the matter in respect of.  

• which this application has been made, before any court or any 
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other authority or any other Bench of the Tribunal nor any such 

application, writ petition or suit is pending before any of them. 

S. RELIEF(S) SOUGHT: 

In view of the facts mentioned in Ptira-Ii above, the applicant. prays 

the liontile Thbun1 that 

(1) 	The LIst of hoit41ted eandldate& published v-ide 

Director Postal Services, Nagaland, Kohima Letter 

No.B-2/Recruitinent/2003-04 dated 07.05.2005 

(ANNEXURE-A/1) may be declared as irregular and be 

setaside; 

(ii) The lknowledge of local language qualification" 

prescribed in "the Claàse-(ii) of Column-S in the 

Schedule attached to the Department of Posts 

• (Postal Assistants and Sorting Assistants) 

recruitment Rules 2002, may be declared as illegal 

and unconstitutional, and be struck down; 

The Respondent No3 may be directed to prepare a 

fresh short-list of eligible candidates on merit basis 

based on the percentage of markS secured by the. 

0  candidates in 10+2 standard by including those 

candidates who have studied 1 Hlndi' and 'English as 

languages In matriculation level; and also the 

Respondents may bó directed to complete the 

recruitment process strictly In accordance with 

relevant recruitment rules; S  

@) The applicant may be allowed the cost, of this 

application; and 
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- 	 (v) 	The applicant may be allowed any other benefit(s), which 

the Hoifble Tribunal may deem proper to rcnderjustice. - 

. IN'FEIM ORDEL IF ANY PRAYED FOR: 

The Respondent No.2 and the Respondent No.3 have decided to 

bold the Aptitude Test/Written Test and the Computer Test 

(mcluding typing skill in computer) on 25.05.2005 (25th May 2005 

- WEDNESDAY) for the 'ANNUAL RECRUIMENT OF POSTAL 

ASSISThNTS, N.E.CIRCLE'. The said Aptitude Test/Written Test 

- and the Computer Testis indicated in he first paragraph of the 

- Letter No.B-2/Recrultment/2003-04 dated 07.05.2005 

-. (ANNEXURE-A/i). Due to the Irregular short-listing, the 

	

- 	

present applicant has -been denied permission to take part In 

r-- the Aptitude Test/Written Test and the Computer Test fixed 

• 	 . 	 on 2505.2005. [ie. Thepresent appliant with 79.67 %marks in 

- 10+2 standard, (scoring 3887 points in the 40% weightage for. 

79.67 percentage), has been denied opporthnitv to take part in the 

Aptitude Test/Written Test and the Compiter Test fixed on 

25.05,2005, while 30fThirty) candidates (ie. from Si -. I to Si - 30 

•  of %Inrcserved candidates seating less than 38.87 points with 

less than 79.67 % marks in the 10+2 standard have been short-

listed for appearing in th& Aptitude Test/Written Test and 

Computer Test on 25.05.20051 Tierefore, unless the Aptitude 

Test/Written Test scheduled to be held on 25052006 Is not 

	

- 	 stayed, the applicant will suffer irreparable loss 

Hence it Is fervently prayed that Hon'ble 

• . Tribunal be pleased to Issue appropriate 

orders/directions to stay the Aptitude 

Test/Written . Test proposed to be held on 
- 25.05.2005 in the interestofjustice. 

- 10. 	IN THE EVENT OF APPLICATION BEING SENT BY 
REGISTERED POST: 

The applicant declares that the aplicafion is flied through his 

advocate, 	 -.. 

,- 

I 
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	11 PARTICULARS OF BANK DRAVF / POSTAL ORDER 
FILED IN RESPECT OF THE APPLICATION FEE: 

• 	Indian Postal Order Number  

Office of Issue 	 : 

Date of iSsue 	
Ls 

Office of Payment 	 : 

- 12. IiISTOFENCJ,OStJRES: 

• 	1. Application accompanied by Index in Appendix-A 

2. ANNEXLJRE-A/ I to ANNEXURE-A/ 13. 
- 	3. Indian Postal Order for Rs.50/- for application fee, 

VERIFICATION. 

I, Shri Jitendra Kumar Siñgh, S/o Shri Brijmolwi 

Prsad Singh, aged 24 years, resident at do Shri Shankar 

Mahto, Nagaland Glass House, Near War Cemetery, P0 & 

PS : Eohima [PIN: 797 001] State: Nagaland, do hereby 

verify that the contents of Paras 1 to 12 are true to my 

personal knowledge and belief and that I have not 

suppressed any material facts. 

Date : 

Signature of the applicant 
Place: 

Filed by:- 

k 	

• 	 • 

- Advocate 	 • 

To 

The' Registrar, 
Central Administrative Tzibunal, 
Rajgarh Road)  Guwahati -781 005. 	 • 
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- NACALAND KOmMA '797 OO. 
\o -2/RecruitmentJ2003-04 	 J)ited at Kohima 07-O-05 

o s ,.  
All shortlisted.candidates as nientioned in Athiex. 1, II &IXI (By Name) By Registered 

post with AD. 

Sub List of Shorttxsted candidates for PA ReLtt Exam for the first list egual to 10 times the 
number of vacancies under each category. 

The following candidates under different category have been shortlisted for appearing in the 
-examination to be held on 25-05-05 (Wednesday). Under UR 

category, candidates belonging to ST/SC/OBC, Wlro fulfflTdithe à1'ii1i:ilitThrjteria of UR candidates, have been considcrcd Undei ST category only ST candidates have been considerecj 
including those nôt found eligible under UR category. (UR - Annex-I, ST - Annex 

2.. 	Under ODS quota of vacancy, 6 posts are to be filled up and all together 22 008 candidates 
had applied for the same. Most of the ODS candidates were not found eligible on the criteria of 
havg lcallanguage/A1tT'Ei:as an additional subjecfln the HSLC 
HSLC ciI 	tTr were oveeAjer recrufffijj.t 	iiiiffiij 10±2 academic c1ifac. 	 eqta1 to or more than the marks obtained by the last candidate under 
each category dming the prevus year's examinaijo minus 10% of marks. The marks obtained by 
last candiiate of UR/S? candidates during the recruitment done in 2004 was 54.98 and 62.77 
respectively, Therbfore, the minimum inaiks required foi e1ection for UR and ST category during 
this year's recruitment from ODS quota for incltsion in first list vs herefore fixed as 44.98 1/u and 52.77%. But, except for one, none of the eligible candidates were foui"i having the mininiurii 
.requird marks. Therefore, oniy one ODS candidate was f6und fulfilling the criteria for inetuj in 
the first list. (Annex-Ill). 

• 3, 	The hail permits are enclosed which should be duly filled iip and produced during the Lime 
of v-'4t test cornu'er tes-t and typing lest The shortlisted candi1ates s,oijld credit examination 
fcc' of Rs 100/- for. UR candidates sand Rs SO!- for SC"ST/OBC/Ex-servjcejiieji under S 	 - 	 . .. 	

, 	 ............... 	 ... 	 S . 	 •. 	 .. 'Unciassiiied Receipf' (UR ln.any Post Office and the o-iguil UCR receipt should be brought 
along with the Hall Prmit for joining adnussion Ao d5pttude test 

4 	The ptiti.Mc Test/Computer I est/Typing Test will be held on 25-05 OS (Wednesd(ty) The 
timings of the tests are given below: 	- 

Aptitude Test 	. 	 10.00 hrs to 11.00 his (1 hour) 
Computerrryping Test 	-.. 	. 12.00 hrs (15 minutes each) 	 . 	. . 

The venue of the Computer Test and Typing Test will be the office of the Director, Po'tal 
Services Kohimna (2' floor of Kohima H 0) The Aptitude Test will be held in Kohima, but its 
exact location may be a.scehained from the 0111cc of The Director, Postal Services, Kohima well in 
advance. The typewriting test will be Conducted on tk computer itself & will contain text of 450 
words to be typed in 15 minutes. The marking fyping test will be done in 0 or 3 depending on 

• whether the candidates have been ablc to type the entire text or not & graded marking will not be 
(lone; 

5. 	The shortlisted candidates are advised to report for aptitude test at least 1 hour in advance to 
Koiiia H.O 'n 25-05-05 so t.at they are aware of any last minute changes in the venue of the 
examination. 
Enclosed: Annex-I, II & 111 

(RAKEH }WMAR) 

rr - 
Copy to: 	 . 	. 

I. 	Postmaster Kohima H.O, ASPO's/ SDIPO's! Al.! the SPM's of Nagai;and Dii, for 
displaying it prominently, on notice board/public hail or other prominent places 
where public has easy access to it. 

L 	
.. 

4 1( 	 Nagaland, Kohiina. 797001 



ANNEXURj 
ST OUOTA CATEGORY: 	 . 	 40% 

.... 

/' 	it1e 

UNRESERVED CATEGORY; 

L. 
OLLO 

KI4M 

KHM 	4 
KI (MOb 
KHM - 06 

- 	NAME COM %AGE 

6800 

6368 
03,40 

_03_00_ 
62.84 

WEIGH 
TAGE 
27.44 
20.10 
25.47 
26.40 
25 '10 
25.14 

bATE OF 
ØIRTH 

4 - 1 P.1 84  
10-00.1004 
06-1 2-1 981 
2i-02-100 
13-11 002 
20-07-1980 

KHMKumigunuoKoyj ST 
ShrIOinuNIr.. 

3hti Suhozo l<hzo 	.. 
bhi$ I 	im6utjfL 
Shri Kevilelle 	. 	. 

ST 
ST 
(i 
ST 

KHM - 07 Shrt Daniel Domeh UR 62.33 24.93 05-09-1983 
KHM - 08 Kum. Vizalenu Khatso ST -  61.89 24.76 '20-12-1981 
KHM - 09 Kum. Sungjemlila 	. ST 61.44 	1 24.58 19418-1 980 
KHM -10 Kum. Iluzute Zeliang ST 61.40 24.56 04-02-1983 
KHM 	11 Kum. Lanusenla Lqgchar 	$ ST 61.00 24.40 30-11-1982 
KHM -12 ShriJanthuiyg R.K John ST 60.80 .24.32 24-10-1983 
KHM - 13 Kum. Bulti Roy SC 60.40_ 24,16 07-04-1984 
KHM -14 Kum. Lily Lotha 	,. 	 . ST 59A0. 23.76 10-05-1903 
KHM - 15 Kum, Thungbenl Tungoe 	. ST 1 59.22 23.69 20-02-1981 
KHM16 Kurn. RebecKhuvuL ST 560 23.44 12-01-1 985 
KHM 	17 SMJltendrakurnarMahto OBC 58.00 23.20 10-0871983 
KHM - 18 Kum. Tingnèilam Hackip ST ' 57.83 123.13 19-09-1981. 
KHM- 19 Kum. KikurnsajaJamir ST 57.66_ 23.06 26-01-1981 

20 Kum; Grace Kent 	, ST 57.60 23.04 0-D9-981 
-2i Kum. L Nyuimei Konyak ST 57.44  22,98 26-0-1980 k
-  
 -22 Kum. Mhasikhonub 	. ST 57.33 22.93 20-D9-1982 
 - 23 Kum, Vivi L. Shohe 	. 	' ST 57.20 22.88 25-07-1980 

KHM - 24 Kum. N. Akhoie Sophie - ST 57.20 22.88 21-10-1981 
KHM - 25 Kurn. Johline Sangma ST - 57.11 22.84 31-03-1983 
KHM -26 Shri T. Zanthuo NulIie ST 56.40 22.56 24-04-1985 
KHM -27 Shri Pausuigpg Sephe ST . 56.00 122.40 30-09-1984 
KHM -28 ShrKrishna)onwr OBC 56.00 2240 09.10-1985 
KHM - 29 Shr 	anrnéi Longmei - ST 54,60 21.92 14.11-1981 
KHM - 30 Shri Akum Sashi Jamir ST: 54.40 21.76 14.08-1980 

NNEXREJ (- 
40% 

ROLL NO. NAME 	. COM %AGE 
(i0+2) 

WEIGH 
TAGE 

DATE OF 
BIRTH 

KHM - 31 Shri Limawapang ST 60.66 32.26 24-01-1979 
KHM -32 Shri. Lalminthang Khogsai 	- ST 74.80 29.92 26-07-1979 
KHM - 33 Shri Masao Phesao 	. ST 74.66 29:86 21-09-1975 
KHM - 34 Kum. Kimnei. . iST 71.00 28.40 06-03-1979 
KHM -35 ShriKhumtsabo 	. ST . 66.56 26.62 29-12-1979 
KHM - 36 Kum. Zuchobeni Lotha ST 66.00 26.40 1177 _ 
KHM - 37 Shri. Kesaihoukho Casavi si: 65.12 26.05 30-03-1978 
KHM -38 Kum. Visahole Ester Rolnu ST 64.32 25.73 20-07-1979 
KHM - 39 Kum. Ketou(houbeinuo 	' •ST 63.684 25.47 02-08-1977 
KHM - 40 Xurrt. Kivini Séma ST 61.33 24.53 16-11-1 977  

ANNEXURE-IlI 
flns flrTcrrA CATPATcY 

ROLL NO I 	NAME 	- cOMJ%AGE (10+2) WEIGHTAGE DATE OF BIRTft .J 
KHM.-41 IShri. TemsQz0ngba ST I 	45.33 1 	18.13 1 	. 	04-07-1982 	] 



I ANNrrxujtr 'Art,  

zl 
	

G S R 	In exercise of the powers conferred by I 

tion and in supersession of the Department of Posts (P05 

RecruitrnertRUleS, .1 990e*ceptas respectthings done ornr 

sion, the President hereby riakes the following rules regulatin 

.ConimunicatioflS, namely :- 
1.........ShorttItleand.CornrneflCernefltZ.(,1.).TheSe rules may. 

V .  

	

• . (2)Th 	hàltco elntofdrce on the date of their public 

2 	Application - These rules shall apply to the posts specrfi 

to these rules 

3. 	NumbérOf.PÔstStheirClaSSiflcatiOn and scale of payj1 

and the scale of pay attached thereto shalF be as spec" 

4 	Method of recruitment. age limit. gualifications et -;Thi 

1 	 -- 

iii the fficial Ôaztt&. 

othns dfthe Schule annexed 

imber of Posts theirlassification 

cot No. (2) to (4) of the said 

- 

df.rec 	 l" 

ofthesaidSctiedule 	 I  . 

4 (I) D0PNo 60-29/98 SPB-Idatecj25-1 2002 	 5 	D,sguatrflCatJofls - No person - 
Sub 	Department of posts(Postal Assistants and Sorting Assistants) Recruitment Rules 2002 w— 	(a) Who has entered into or cøntracted a mamage h a person having a spou living 

I am directed 'to forward herewith a copy of Notification dated 9/1/2002 published in the Ga 	 (b) Who having a spouse living has entered into or èontracted a marriage with any person 

zette of India Extraordinary Part II Section 3 Sub section (i)dated 10/1/2002 promulgating the Re 	Shall be-eligible forappoiritmeflttO the said post 	 " T 
vised Recruitment Rules for the posts of Postal/Sorting Assistants These rules are effective from 	Provided that the Central Government may if satisfied thatsuch mamage is permissible under 

10 1 2002 the date of publication of the Notification in the Gazette of India Recruitment to the post of 	the personal law applicable to such person and the otherpartitO the mamage arid there are 

PAISA will be in accordance wrth the notified Rules Special attention is attracted to the following lDi'OVisiOfl5 	 other grounds for so doing exempt any person from the operatiOr of this rule 
In Column 8 of the Schedule to the Recruitment Rules Knowledge of local language of the 	

6 	Requirement to serve in the Army Postal service - 161y person appointed to the said posts shall 
State Cóncerned'has been made asan essential qualification:The cái,dkláte shôüld have studied the 	be.liable to serve in the Army Postal Séryice in lriia or abroadas required. 
local language as a subject at least upto Matriculation level to be eligible for the post 	

Power to Relax :- Where the Central Government is of the opfrion that it is necessary or epe 
The minimum educational qualification for direct recruits for the post is I O2 standard 'or 12th 	dient so to do it may by orderafld for reasons to berecOi'ded inwriting, relàc any of the 

class pass of a recognized University or Board of School Education àr Boardof Secondary Education 	
provisions of these rules with respect to any class orcategoly of persons. 

with English as a compulsory subject (excluding vocational streams). 	
. .. ....................rules shall affect reservatlonsänd other concessions required to be 

(C) 	The educational qualification of GDS candidates for the post of PNSA, minimum marksto be. 	8. 	Saving Nothing mt ese 	 , 	
the Ex- 

V 	 . 	 V 	
V 	rovided for the Scheduled.Castes, the scheduled Tnbes, the Other Backward.çlasseS, secured by them, and age limit have been provided for in column. 11. 	 p 	 . 

(d) 	As per para 6 of the Revised Recruitment Rules, any person appointed to the said postsshall 	Serviceman and other categoriesof persons in accordance with the orders issued by the n 

be liable to serve in the Army Posthl Service in India or abroad as required. 	 Government from time to time in this regard. 

It is requested that the provisions of Recruitment Rules may be brought to bd notice of all  
r;oncerned. Relevant revised provisions may be suitably incorporated in future notifications of vacancies. 

c 14,  

("Schedule" attached) 



' Vher áe and educa 	Period of 'robation, if a 	M n 	ethod of recruitment whether by clirc 
:ttorI quIIfications pro- 	 reruitment or by promotion orby deputationiah 

crlbed for direct recruits 	 . 	 , sorption and percentage of the vacancies to b 	Q 
IjiIInthècäse of 	 41I11ed byyarlous methods 

prOhiotees 1 ' 

;:  
h 	•r) . 	t' r. (tO) (11) - 

a) 50% by direct recruitment 4 	
No Twoyaiorpahsfligofconfir- 

. 4b) 	O%ib 	rornotiohthrou h a Limited De a men 
t 	 ) 	¼ thèDhthI 	rai of Posts m eti ye Examination failin 	w ich 	led v 

rIo ancies s a 	e o 	ra 	i 	 yaks of the 

? 
6I1-SPBdafe 
97 WHO unutilized by the Gramin 

- 11 e 	y.subsequent .direcT.recruitment of other one 
- ?1ot 	In rket candidates fulfilling tge and  

faipäsi*&ifir1i3. conditions laid down in Columns 7 and8 
tion1ation iri 4 chances They possess the mTnimum educáEonal qual 

tion of 10+2 staridaid (Senior Secondary) e>cLth 
. 

nod *il be 	terdbd to 	maxi- WocatIortal Streams) and have put in a minimum r- 

ii  mum2. 1ears 	WhiCH 
ieof3years. 

, vviuuifl 

heth Only thOse Gramin Dak Sevaks shaii be etgbk 
: ing considered who have sccured marks, nm 

chances pf _normth confirma- below the marks secured by the last direct icc 	t 
tionexamination 	or two the relevant category selected as the case m 	k 

èpecial chances Failure to do other Communities Scheduled Castes ShedLi'-' -' 
so will entail stppage of incre- Tribes or Other Backward Classes of the same ye- 
néflts or confrrnation or both They should be within 28 years of age (33 years fo 

I Schedvied Castes or Scheduled Tribes COMMUllitiCS  
I and 31 years for Other Backwrd Classes commuriit 
- as on the crucial date fixed for the direct recr 	tr-"- 

of the same year 
Note The procedure for recuitment shall be gcv 	- 
by the Administrative instructions issued by the D- 
partment from time to time 

.. 	 -. .. 

Incise of recruitment by prmotion or If a Department Promotion Committee Circumstances 
deputation or absorption, grade from exists, its composition. inwhichUnjonPub- 
which promoton or deputation oràbsorp- lic Service Corn- 
tion to be made. 	. mission is to be 

consulted in mak- 

(12) 

_________________________________  

 . 	 (13) 	. 

ingrecrritment. 
. 	(14) 

Promotion 	. .. 	 . IepàrtmentPrómationCommittec:- Not Applicable 
Permanent officials  belonging .to!ollowing. Forthe post of Postal Assistant:- 

categories who have rendered not:less than 3 (1) Senior Superintendent of Post Offices 
yéarsof regular service in that grade namely:- (SSPOs) or Superintendent of Post Offices 

(1) Letter Box Peon, (2) Mail Peon, (3) (SPOs) of the concernedDivision Chairman 
Packer. (4) Porter, (5) Runner, (6) Van Peon, (2)A Group.'A' or Group B (Gazeltted) officer 
(7) .Orøerly,  (8) Attendant-curn-Khansarna, (9). fromany other Central Government Depart- 
Chowkidar/Watchman, (10) Safaiwala/ ment/office at the station or in the Region 
Scavanger, (11) Gardenei-IMail(12).Watermari 
/Bhisti, (13) Cleaner, (14) Ret House Aten- 

Memr. 

dant,.(15)Daftry, (16) Selection Grade.Daftry, 
Senior Superintendent of Railway Mail 

. Service (SSRM) orSuperintendentof Railway 
(17) 	lectibn GradeGr6up.'D'(Jamadar)(18) Mail Service (SRM) of the nearest Railway 
GeétetiSer Operator, (19) PostmanNiliage Mail Service Division -Member For the post 
P.dfrnah (20)'Reádër;'(21StingPbstman, df.SortingAssistants:- 
(22)HeadPostman, (23) c9 .ç(? 

ead Mail Guard, (25) Driver, (26) Mechanic 
SeniorSuperintndentof Railway Mail Ser - 

(27) S S Tradesman (28) Gateman (29) vice(SSRM)or Superintendent of Railway 
Mailservic(SRi1)oftheconcered Railway 

Mazdoor 1 O)Purnpman (31) Workr1ian (32) 
ILascar 33) Carpenter (4) Wpter Cai tnet. (35) Ma'l Service Division - Clairman 

DesF3atchi1der(36) Tradesman (7') junior A Group A or Group B (Gazetted ) Of 

(3 	Messenger (40) flcerfr&ii anybtFr Central Government De- 
partmentiOffice at the station or in the Resion h(ddt) 

(42) Liftmn •• Head 	adkér (44)0fficé Pèbñ" 
Superintendent of Post Offices 

(47) GeserOperator48)Th&fl 	and (49) Mail 
Gt1 u,. 	. . 



rJame of Post 	No. of posts ., 	classification 	Scale of Pay 

(1) 	 (2) 	 (3) 	 (4) 

1 Postal Assistants 	1 29 640* 	4Gerieral Central 	Rs 4000 100-6000/ 

and Sorting Assistants 	(2001) l 	S&vice Group C 

(in offices other than * 	Subject 	to Itbngazetted (Minis 

Foreicp' 	Post viandepencJerltci 	 tenal) 

Orrarisation) 	Workload 

-3'  

Whether selection il  
by merit or Selec 
tiOfl-cumseniority 

or nonselecton 
post. 

(5) 

Not applicable 

•1 

whether benefit of added Age limit fodirect recruits Educational and other qualifications 
years of Service admis required for direct recruits 
sible under Rule 30 of the 
Central 	Clvi+ 	Service 
(Pension) Rules, 1972 

No Between .18 and5.years. (Relaxable for 10+2 standard or 12th class pass of 
Government seJans upto 35 years in 
acordànceWt&orders or instructions a recognized University or Board of 
issued bythe 6e641 	overnment in this School Education or Board of Second 
behalf). 
Note :-TIi 	brTf&atdatefor determining ary education with English as a corn- 
the age lirñit shliih each case be the pulsory subject. 
closing date for'receipt of applications 
from candidates in India (and not the cbs- (excluding vocational streams) 
Jn 	datresriIed for those in Assam Knowledge of local language of the 
MeghalayaArunachal Pradesh Mizoram 
Manii 	Naland Tripura 	Sikkim state concerned The candidate should 
Ladakhviie9f1 & K State Lahaul have studied the local language as a 

1distnctand and Spiti 	 fängi Sub-division 
subject at least up matriculation or ofChambadIstiictofHimachalpradesh 

Andarnari'a.nd 3 Nidbar Islands and equivalent level 
Laksadwp 	,. 

In the case Ofjecruitment made through 
the Employment Exhange the crucial date 
for defermining the age limit shall be the 
last dateuptowhich Employment Ex- 

- names. 
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• 	ANNUAL RECRUITMENTOF POSTAL 

ASSISTANTS, IN N.E. POSTAL CIRCLE 
Appilcalions in the prescribed lormat we called for from candidates for the posts of 'Postal 

Assistants,  
ProspectUs 	containing 	eligibility 	cOnG 	na 	such 	as 	age, 	quatilicallons, 	etc., 	recruitment 

procedure, prescribed applicalOn-fofro árid details about the number of vacancies to be tiled 
in the officer to whom applications are b be addressed can be obtained from all the Head 
Post 	Ottices. 	main 	Sub-post 	Oflices 	ebuafed 	In 	Sub-Divisional 	Head 	quarters 	and 	other 
impor.arit 	Sub-Post Offices, on payment or As. 	(0/. by cash at the concerned post thice 
counter. 

Application 	duly 	completed 	along 	.lth 	attested 	copies 	of 	the 	certificates 	should 	be 
submitted to the ofticer concerned on or batce 104-2005 by Registered Post or Speed Post. 
Applications sent by other means will na be considered. ApplIcations received alter the due 
date 	will 	be 	rejected 	and 	no 	correSpO4'atence 	Will 	be 	entertained: 	- 

Chtef Peatmioter General 
Norlh Esiltern Circle, 

ShIllong . 793001 

(for (fie Yltar 2003 & 2004) 

• 	Si. 	Name 	01 	01 	SCSI 	OtllCPhysicol 	lix 	Total 	Address xl 
f4o. 	Divimilon/Urril 	 Handicap 	SemI- 	 tire 	ollIce 	to 

. 
J:i6d 	cemen 	 wf,lcll 	nh,pli- 

catloris 	are 
to  be sent 

2 3 4 5 6 1 	1 8 9. 10 

 Agariâla 2 . I 3 - Oiector Posts 
Services, 
Agarlala 
DIviSion, 
Agartala 

 Aninachal 2 3 •' I 	- . 6 Dteclor postal" 
PradeSh 

I ' SMcëi 
Arunachaf 

I  
Pradésh. 
itanagar 

 Manhour 2 . 1 	• out 3 Supdi. of 	P, 
Maflipur 	Divis- 
Ion, 	Imphal 

T MeglraIai T 2 . T Sr. 	Supdt. POg' - 	. Meghalaya 
Division, 

hlllon9 

T Mizoram - 2 1 . 3, - Director Postal 
Services. 
Mizorarti 	. 	s. 
DMslon, 'Alzav( 

6. Nagaland 3 - 1 , . ofrector Pobtal 
1 - - Services. • 0  . Nagafand 

• . . Olvjslon, 	- - Kohtrna 

T • SBCO '  1 . ,- - 	'- 	-. TT. Ciat 	, 
tiaeio( Genet* . 

•,.,.. . 	".. 	:. slai$ 	talkx- 
I  N 	lh$o 

j2 NH 8 2 T I 26 i 	f To, 
: 

11 

.lr i 	:..• 
q; 

r 

i- - 

At4Nr&*AVA6% A1.3 
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MARKS STATEMENT, 2000 

S . . 	 . 

JITENDRA KUMAR SINGH . 

. .• 	 . . 	 . . S 	 55 

• S 11 R C K COLLECE. SAMAST.IPUR 	 . . 

roII Ccd 	5306 C 10054 R0060 - 98 
55S .--.•.5---.* .•.•.. .......... 

- SCIENCE APRIL 2000 

- 

RBH 100. 030 065 065 065 . 

ENG 200 060 057 069 126 126 

•..PHY '200 065 034 037 111 	046 157D 	 . 

CHE 200r.065. '056 053 109 	047 156 D 	.: 
••• 

MAT 200 060 080 076 156 156 D 

717 

	

S 	 • 	
5 , 	 • 	 S 	 • 	 - 	 • 1st DIV 	• 

ST 	100 030 014 	014 073 	 087 

	

5 	 .. 

• 	

5• 	
5 .  • 	 S 	 S 	 ./J( 	
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5 	 5 	 15 	
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4 	BIHAR SCHOOL EXAMINATION BOARD, PATNA 	 'W 

SECONDARYSCHOOL EXAMiNATION 

- 	 FOLLOWING ARE THE DETAILED MARKS OBTAJNFO RY 
ROLL I CODE I 	NO. NAME OF THE CANDIDATE EXAM INATION 

)5320 0451 JITENORA.UMAR 	SINGH ANP4IJAL 	994 

SCHOOtNAME_) 	03 	G H 	S KRISHNAWARA GRADEINGflOUPC...* 
B 

GROUP-A 

RTI4 

SUBJECT 

5 
U4 RESULT 

MIL Sit. 

SUBJECT PAPLRf PAPER; TOrAL 
1SO SUBJECT 

1PAPER 
1 

iPAPflhiAPEh 
1 

PAPER 
2 

TOTAL 

PABT 1 PART1PART PART o 
121 

2 

HN 45 132 	I 077 SNK 8 [ 53 11 Mlii 550 1ST 	DIV 
GROUP-B 

ENGLISH MAIHLMATICS SOCiAL SCIENCE NAURAI.SCICNC€ OPRONAL 	- 
APE! PAPER 

TOTAL 
PAPER PAPER 

TOTAL •TOTAL THEORY 	135 
PRAC- TOTAL . 

PAPEfl PAPER 
TO1AI. 

PHY I CH 810 
1 2 

150 
.1 2 

160 H CV CEO 150 TICAI. , 	150 SUBJECT iso 
45 - 45 46 15 . '1 2 

45 

? 47 104 37 38 075 42 43 085 25 128127  
12 092 
  

EC 
1  1  

40 41 
1 i8.1 
ll 

€ 

- - 	-:-. ...... 

- 	- - 

..___*.'• ___.i 
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APTECH 
COMPUTER EDUCAT1OH 

r47a 

vi 	; 
97is c,ede,iI/ah,i 

on acceftfthny)kt/oii pfthe cowwe 

S7P 	,9s/tE1r7 SY42S 

on the p '. 4 efthe nwiit/i.J 

r, the  ye"e. 	200 f 

a/the 	J1fir 	 (?entpe. 

Date of Issue : 12)01_t_2ooi 	 . 

Aupatqry 

- 

IssueU oy APTECH LIMITED HAVING ITS REGISTERED OFFICE AT ELITE AUTO HOUSE. 54 A. SIR M. VASANJI R0. ANDHERI lEE MUMBAi 1 00 093, 

Ver. 4fJan. 2000 
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• METHOD OFSELECT1ON: 

	

5 	lie 	I00.consisingof40w o p 01 S 

worompumchflgslll oncc ) 

52 . A mc it Wofthcc ndzeawiflbeped on the basisofmagks inthceptesecwed 
them 

 
I EdtK$tK*)o Oo(SccX$Educaho(*zc1Udl*$wocadon$l 

I 	or Class .2,uimins ion For emunple, 	 has 	70° 
Examlniitiu he would be awarded 400', of 70 i.e..28 marks for the purpowo(ppt 
mmthjL 

5.3 	Out of this mont hat. candidates cpiai to 10 time of vacancies (for each convamsty 
Im1cly 

tcsLwrn1t t9k The andidase scicctr4 i II be addrcd to appr for Aptitude Test. Those 	c. who desires to appear for the Aptitude Test should credit an examination (e 
	under. 

	

I) 	Rs. 1001. for gabcrai candidaie. 	
1: 

.- 	
-. 

	

uj 	Rs. 50/- for Scllcdulcd (a,c SOwduled Tribc Phybically 	 cW- Wid4im. in any Poi Oflk' and proi1 th reip( at she umeorappe$flflg for 	

(S. 

.4 
 

The A P' lludc les ill contain 500b) .  type qucstin of 2 marts each and will inchj.. questio, on LngJich, mazhcmat gaiJ knowkd and om 
and ma1>tj hty. The dumlion of the IcsI will be 6Omims. 50% otthe martu secired apdtu4 lest will be given 

	

5 c 	The computer teat 
consists 01  dais ay know ledge and typing knowlo* on compus. The test Will cons 'apfoncp, inEnSlish 

Or Hindi be typed to teati (The passage fort>pe 	Will 
Consist 0(450 worda in Ezgiish and 375 wor in Hmth to be typed at the minim urn cedof3O 

w.p.m. ) and data consisting of figures arKI lIa) lest the 
know 	

The test sJiaJlbe for 30 mInutes -ii minutes for h s. i.c. l)pulg 
	 L .  knowledge and data entsya,KI each part will be g'cn 5 marks each. S. 

	

5.6 	
Thmud in computer test ilI be added to the marks already 

	 S comportc referruito inparis 52 and 5.4 atxv and a (mat mcnt list wtfl beprep.g.j  The  
final sclCCjOfl Jlbe made on thet 	of this 6nalma, list. 	 S 

	

5.7 	
Attendance in Aptftu Test and Computer Test (including fyping sklJJ Is mandator', 

	
. 

fI seleciI, Tli%e wbo (aU to Ippeir ror these teits will not be selected. 

	

S 	
S 	

S 
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BEFORE THE CENTRAL ADMiNISTRATIVE TRIBUNAL 

GUWAHAIT BENCH, GUWAHATI 
sz 	•+:.i.' 

OANO. 111/2005 

JITENDRA KUMAR SINGH 

APPLICANT 

-VERSUS- 

UNION OF INDIA & ORS 

RESPONDENTS 

WRITTEN STATEMENT FILED BY THE RESPONDENTS 

That the respondents have received copy of OA and have gone through the same and 

have understood the contents thereof. Save and except the statements, which are 

specifically admitted herein below, rest may be treated as total denial. The statements, 

which are not borne on record, are also denied and the applicant is put to the strictest 

proof thereof 

That before giving tarawise reply, the respondents beg to state the brief fact of the 
case. 

The applicant Shri Jitendra Kumar Singh submitted the application for 

recruitment of Postal Assistant in Nagaland Division (Application No. 1941), which was 

received by the Director Postal Services, Kohima on 12.04.05. The applicant did not study 

the local language as a subject up to matriculation level or equivalent level and on that 

ground his application was rejected. The applicant studied up to 10+2 level in Bihar with 

additional subject as Hindi. Hence, as per procedure prescribed in Dept. of Posts memo No. 

60-29/98-SPB-I dated 25.01.2002 and 51-2/2003-SpB-I dated (Annexure Ill & Ill which 
were issued in exercise of the powers conferred by the proviso to article 309 of the 
Constitution of India, short listing of candidates was done an announced under No. B-

2/Recuitmentl2003-04 dated 07.05.05 (Annexure VI). There was nothing irregular in 

shortlisting the candidates in pursuance of the procedures laid down by the Department as 

mentioned above. Copy of the prospectus was supplied alongwith the application form 

(Annexure VII) wherein eligibility conditions were duly prescribed in detail at para 3, 3.1 



.1 
2 

and 3.2. the applicant did not fulfill the eligibility condition as prescribed under Para 

3.2 (ifi) of Annexure VII and on that ground his applicantion was rejected and his name 

was excluded from the shortlisted candidates as announced on 07.05.2005. The prescribed 

procedure for shortlisting of candidates is applicable only in respect of eligible candidates 

and not for the candidates whose applications are rejected for not fulfilling the eligibility 

conditions. 

The applicant has not been discriminated as even the local Naga candidates who 

studied from CBSE or National Open School or any other Board but did not had local 

language or alternative English as additional subject were not considered while shortlisting 

the names. 

It's the policy of the Govt. to encourage local youth to join the mainstream of the 

country by prwiding them with the scarce employment opportunities in the relatively 

backward Northeastern states. 

That with regard to the statement made in paragraph 1 of OA, the respondents beg to 

state that the application for iecruitment of Postal Assistant (Application No. 1941) 

submitted by the applicant was received by respondent No.3 on 12.04.05 (Annexure-

1). The applicant did not study local language as a subject up to matriculation or 

equivalent level and his application was rejected. Hence, as per procedure prescribed in 

Dept. of Posts memo No. 60-29/98-SPB-1 dated 25.01.2002 (Aimexure-II) and 51-

2f2003-SPB-I dated 10.11.2004 (Annexure-l]I), which were issued in exercise of the 

powers conferred by the proviso to article 309 of the Constitution of India and Chief 

Postmaster General, Shillong letter No. StaffI126-2/87IRlg (Con) dated 11.05.2005 in 

reply to letter No. B-2/Rectt/2003-04 dated 02.05.05 (Aimexure IV & V), short listing 

of candidates was done and, announced under No. B-2lRecruitment/2003-04 dated 

07.05.05 (Annexure VI). There was nothing inegular in .shortlisting the candidates in 

pursuance of the procedures laid down by the Departmeit. 

That with regard to the statement made in paragraphs 2, 3, 4.1, & 4.2 of the OA, the 

respondents beg to offer no comment 

That with regard to the statement made in paragraph 4.3 of the OA, the respondents beg 

to state that copy of the prospectus supplied along with the application from is annexed 

as Annexure -VU wherein eligibility conditions have been outlined in detail at Para 3, 

3.1 and 3.2. The last date of receipt of the application was extended up to 20.04.05. 
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That with regard to the statement made in paragraph 4.4 of the OA, the respondents beg 

to state that the applicant did not fulfill the condition as prescribed under Para3.2 (iii) of 

Annexure VII and on that ground his application was rejected. 

That with regard to the statement made in paragraph 4.5 of the OA, the respondents beg 

to offer no comment. 

That with regard to the statement madein paragraph 4.6 of the OA, the respondents beg 

to state that, the prescribed procedure for short listing of candidates is applicable only 

respect of eligible candidates and not for the candidates whose application are rejected 

for not fulfilling the eligibility condition. The applicant's application was rejected on 

the grour.d as mentioned in Para 6 of this WS. 

That with regard to the statement made in paragraph 4.7 of the OA, the respondents beg 

to offer no comment. 

That with regard to the statement made in paragraph 4.8 of the OA, the respondents 

while denying the contentions made therein beg to reiterate and reaffirm the statements 

made in Para :6 & S of this WS. The respondents further beg to submit that the official 

language of Nagaland Stale is English but the local language in common use is not 

Englih but other languages like Ao, Angami, Sema, etc. The applicant is trying to 

confuse the Hon'ble Court on the matter of official language and local language. In the 

column 8 of the schedule to the Recruitment Rules notified on 25.012002, knowledge 

of local language of the state concerned has been made as an essential qualification. 

The candidate should have studied the local language as a sulject at least up to 

matriculation level to be eligible for the I  post. The applicant lacked this eligibility. 

A copy, of the letter dated 5.9.2002 written by the 

Nagaland Board of School Education, Kohima to S P 

0, Kohima regarding recoition of local language is 

annexed herewith and marked as Amiexuer- 1. 

ii) That with regard to the statement made in paragraph 5.1 of the OA, the respondents 

while denying the contentions made therein, beg to state that an important consequence 

of the rights to equality is the element of reasonableness. Article 16 is a spread of 

Article 14. The applicant read up to 10+2 level in Bihar, so he did not study the local 

ianguage as prescribed as eligibility condition up to matriculation level and due to that 

reason, he was not found fulfilling the eligibility criteria for the post of Postal Assistant 

in Nagaland Division and his application was rejected. In this connection provisions 

under article 309 of the Constitution may kindly be refened to. Though a person, by 



making an application for a post 	pursuant to an advertisement, does 

acquire any right to be appointed to that post, he acquires a light to be considered for 

selection according to the terms of that advertisement. The eligibility of a candidate for 

selection for a post depends upon whether he is qualified in accordance with the 

relevant rules as that existed at the date of the advertisement for recruitment. (N. T. 

De'vin Katti V. Karnataka Public Service Commission, (1990) 3 SCC 157 : AIR 1990 

SC 1233 : 1990 Lab IC 1009) 

12) That with regard to the statement made in paragraph 5.2 of the OA, the respondents beg 

to state that the official language and local language are two different terms. The 

candidates who studied Hindi up to matriculation level were not excluded but the 

candidates who did not study local language as a subject up to matriculation level as 

prescribed by the Department under memo dated 25.01.2002 were exclided. In this 

process there was no inegularity. 

That with regard to the statement made in paragraph 5.3 of the OA, the respondents 

while denying the contentions made therein beg to state that recruitment process is 

being conducted as per guidelines/Rules issued by the Department on 25.0 1.2002 and 

10.11.2004 which is uniformly applicable throughout the country and there is no 

violation in the matter. As per recruitment rules, knowledge of local language is 

essential. In the state of Nagaland, 'English" is official language, but every major tribe 

has a language of its own, like Ao, Angami, Sema, Lotha, etc. The applicant neither 

studied any of these languages nor has kept alternative English as additionalubject i1i
f. 

matriculation examination. Even the local Naga candidates did their education froi 

CBSE or any other Board who did not has local language or alteinativ Ensh 

additional subject up to matriculation level were not considered while shortlisting t4ie: 

candidates. Further, the same rule appliesthall of the states having i.erent ioLai 

language and candidates from any part of the country are similarly not consideted 

J because of non-opting of local language. 1 LQ 	 ..tL 

Ink 

If 
That with regard to the statement made in paragraph 5.4 of the OA, the respondents, beg 

to state that the Department of Post is a public dealing Department and the officials, 

wo4cing in the Department in a State have to interact with the public mainly in Jocal 

language as the common people is the main customer/investor of the Department of 

Posts and these necessities pass the two tests as mentined by the Hon'ble Apex Court. 
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The recruitment policy of the Govt. is 	framed to encourage local candidates 

as the P.A cadre is a state cadre and to provide scarce employment opportunities to the 

local youth. Further, it is not discriminatory as has been made out to be, as the same 

rule is applicable through out the country without any exception. 

The Hon'ble Supreme Court in U. 0 has held it. I. - Vs- Syed, (1992)1 UJSC 

590: 1992 Supp (2) 534 : AIR 1994 SC 605 : (992) 2 CLR 38, paragraph 13 (3 Judges); 

Rangaswamy Vs Govt. of Andhra Pradesh, AIR 1990 Sc 535 : (1990)1 SCC 288: 1990 1 

LU 526 that in the absence of any constitutional bar, detennination of the mode of 

recruitment to a seivice or post, say by promotion, transfer or direct appointment, is a 

matter of policy of the Govt. or other appropiiate authority. 

It has been held by the Hon'ble Supreme Court in Rangaswamy V. Govt. of 

/ Andlira Pradesh, (1990) 1 SCC 288: AIR 1990 SC 535: 1990 Lab IC 296 : (1990) 1 LU 

/ 526, paragraph 6 that the court would not interfere with the propriety of particular 

/ qualification for a post laid down by the Govt. 

The Hon'ble Supreme Court in Mahendran V. State of Karnataka, (1990) 1 scc 
411: AIR 1990 Sc 405: 1990 Lab IC 369, Paragraph 4-5 (3 Judges) has further held that 

being a matter of policy, it is open to the Govt. to change the qualifications for a post from 

time to time. But unless the amendment is given retrospective effect, it cannot affect the 

tight of a candidate who was duly qualified according to the rules, which were in force at 

the time when the selection was made by the body authorized to make it. 

That with regard to the statement made in Paragraph 5.5 & 5.6 of the OA, the 

respondents beg to rely and refer upon the statements made above. 

That with regard to the statement made in paragraph 6 & 7 of the OA, the respondents 

beg to offer no comment. 

That with regard to the statement made in paragraph 8 & 9 of the OA, the respondents 

while denying the contentions made therein beg to state that in view of the facts and 

circumstances of the case the present 0. A. is devoid of any merit and hence the 

Hon'ble Tribunal may be pleased to dismiss the 0A with cost. 
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VERIFICATION 

a IShri ------- ----------------- - 	at present• 

working as 	---- 

is taking steps in this 

case, being duly authorized and competent to sign this verification, do 

hereby solemnly affirm and state that the statement made in paragraph 
11 

are tnie 

to my knowledge and belief those made in paragraph 

being matter of records, are 

true to my information derived there from and the rest are my humble 

submission before this Humble Tribunal. I have not suppressed any material 

fact. 

And I sign this verification this ------ --- ------ th day 4-& 2005 at 

DEPQNENT 
(P: Ch alc robti?t?) 

Supdt.ofPOS'  
(,, j 

ragaiaud; Koma 7970  
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o.lBF_6/EMd/20 	
9ç tCd Kohima. 	

-th Sept'2002 

TO 

P0 
chakrabprtY. 

QSt 0ffice (HR 

Head PoSt Office, 	
L 

kohima. 

T 
SubjeCt 	RECOG1tI 	OF L0CL ' 

sir, 

'ith reference to your letter N
o . B-2/Rcctt/ 2001  

	

dated 28_80O2, 	
•arn to inform that the following local 

	ngUa( 

are recognt 	
tagalafld Board of School Education as ode 

iafl angUage for secondary & Higher seconda course5, 

r 	ia 	geS are optional 
' 	

. 	 S 

1 9  

Lot 

Sea 

4, Tenyidie. 	• 

yours faithfullY 

IL  

\ 	.• •- 	 • 	

•.. 	( B .K. T}-t 

- 	2 <i- 	.5 	 . 	 . 	
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